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OA No. 599/2012

Mr. Rokesh Kumor Shormc counsel for ’rhe oppllcon’r

| Heard ’rhe Ieorned counsel for ’rhe opphcon’r

o For the reasons dlc’ro’red seporo’rely ’rhe OA s’ronds dlsposed
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(ANILKUMAR) . (JUSTICEK.S.RATHORE) .

:  Admv.Member - Judl. Member -
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- (By Ad\i/o'_ca’re:'Shri Rakesh Kumar Shorrho)

o IN THE CENTRAL ADM|NISTRATIVE TRIBUNAL
' | JAIPUR BENCH '

Jaipur, this the 21-’5‘t day of Aug_U,s’r_2012' | -

ORIGINAL APPLICATION No. 559/2012

. .CORAM:

HON'BLE MR. JUSTICE K.S.RATHORE, MEMBER (JUDL) |
- HON'BLE MR. ANIL KUMAR, MEMBER (ADMV)

Jogendra Singh_Solonki, _

s/o Shri Gambhir Singh Solanki,

working as LDC in Loco, Jaipur -
Office of Senior Section Engineer (Loco),
Railway Station, Jaipur Junchon '

r/o P.No.512, Jadon Nagar, - '

~In front of Durgapura chlwcuy S’ra’non o
. 'J0|pur .

.. .Applié;ont :

- Versus

. 1. The Union of India
~ through General Manager,
North Western Railway,
. .Near Jawahar Circle,
- Jagatpura, Jaipur

| 2. The Divisional Ro(ilwdy.‘-Monoger,; '
- North Western Raitway,

~ Power House Road, -
- Jaipur '

AReSpohden’rs .

(By Advocate : ....)
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ORDER [ORAL)

The presenTvOA' is directed against the letter dated 26.7.2012

-whereby the applicant was declared unsuitable for the post of

Se__niof Clerk.
2. From perQsdl of the mdfericl on record, it reveals fhcn‘ for .
redressal of his grievonce'the applicant has filed representation
dated 8.8.2012 and thereafter served a nofice for demand of
justice on 13.8.2012 but the respondents have nof redresséd the
grievance of the applicant. Hénce, ’rhe‘opplicahf has cp‘prooched
this Tribunal by way of filing this OA.

3 Since The applicant hqs served.ho’rice for deﬁond of justice
raising several grounds and the same hos not been responded by
the respondents so far, in these circumstances, we deem it propér
to direct the respondeh’rs‘fo decide the notice for demand of
justice dated 13.8.2012 (Ann.A/5) by pdssing a reasoned and
speaking order expédi’riousl? 'buT, in ohy'cose, no’r_ beyond a period
of three months frorﬁ the date of passing of this order and the

decision so taken be‘cbmmunicofed to the applicant. The

'qpp'liccn’f will be at liberty to file substantive OA if any p'rejudiciol

order is passed ogainis’r his interest.
4, With these observations, the OA stands disposed of at

admission stage.
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(ANIL KUMAR) ’ . (JUSTICE K.S.RATHORE)
Admv. Member Judl. Member
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